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No. 402(21/1_)OIX-V-110-  I (Ka)13-2010 

Dated Luclatow. March 19.2010 

IN pursuance of the provisions of clause (3) of Article 348 ofthe Constitution, the Governor is pleased 

 
to order the publication of the following English translation of the Uttar Pradesh Rajkoshiya Uttardayitwa Aur Budget Prabandh (Sanshodhan) Adhiniyam, 2010 (UttarPradesh Adhiniyam Sankhya 15 of 2010) as passed by 
the Uttar Pradesh Legislature and assented to be the Governor on March IS, 2010. 

THE UTTAR PRADESI-I FISCAL-RESPONSIBILITY AND BUDGET 
MANAGEMENT (AMENDMENT) ACE. 2010 

(UP ACT NO. 15 OF 2010) 
/As passed hi ihe Uttar Pradesh Legislature' 

AN 

ACT 
to amend the Uttar Pradesh Fiscal Responsibility and Budget Management Act. 2004 

IT Is HERBY cted in the Sixty-first Year of the Republic of India as follows:- 
I. (I) This Act may be called the Uttar Pradesh Fiscal Responsibility and Short title and commencement Budget Management (Amendment) Act. 2010. 
(2) It shell come into force on such date as the State Government may, by 

notification, appoint. 

2. In section 4 of the Uttar Pradesh Fiscal Responsibility and Budget Amendment of section 4 of U.P. Management Act, 2004; 
 in sub-section (3)for clauses' (c) and (d), the following clauses Act no. 5 of 

shall be substituted, namely :- 	 2604 

"(c) reduce fiscal deficit to such level as percentage of Gross State Domestic Product and in such period as may be prescribed by the State 
Government 

(d) 
reduce fiscal deficit as percentage of Gross State Domestic Product in 

each of the financial years referred to in clause (c) in a manner consistent with 
the goal:set out in that clause- 

 	STATEMENT OF OBJECTS AND REASONS 

 radesh Fiscal Responsibility and BudgetiManagement Act. 2004 has been enacted to pr e for the responsibility of the State Government to ensure fiscal stability and sustainability and to enhance the scope for improving social and physical infrastruc.ture and human development by achieving sufficient revenue surplus„reducing fiscal deficit and removing impediments to the effective conduct of fikal polity and prudent debt Management through limits on State Government borrowings. Government guarantees. debt and 'deficit, greater transparency in fiscal operati9ns of the Sta Government and
medium term fiscal framework. 

Clauses (c) and (d) of sub-section (3) of section 4, of the said Act, provide that the , State Government shall reduce fiseal deficit to not more than three per cent of the estimated Gross State Domestic Product within the period commencing on 1st day of April 2004 and ending v•Ath the 31st day of; •March, 2009, and reduee fiscal deficit as percentage of Gros State bomestic Product in each 
financial years and the goal referred to above. 

Fiscal deficit of the Government in a year,, represents the net borrowingiby'the Government during the year which is used Co fund capital expenditure and development expenditure and controlling cal 
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deficit implies reducing capital and development expenditure. In the recent yeats, there has been a gener

economic slowdown affecting all sectors of economy. This has not only affected the buoyancy of taxes but

also has necessitated infusion of more funds by the GOvernment into various sectors of the economy to 

provide impetus to economic growth. 

It has. theiefore. been decided to amend the said clauses 4.) and 40 to provide respectively for 

reducing fiscal deficit as percentage of Gross State Domestic Ptoduct and in such period as may be 

prescribed by the. State Government, and for reducing fiscal deficit as percentage of Gross State Domestic 

Product in each of the financial years as may be prescribed under clause (c). 

The Uttar Pradesh Fiscal Responsibility and. Budget Management. 	(Amendment) 

Bill, 2010 is introduced accordingly. 

  

By order. 

P.V. KUSHWAHA, 

Sachiv. 
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No. 303(2)/LXXIX-V-1-.11-1 (ka) 10/2011 

Dated Lucknow, March 4, 2011 

. 	
IN pursuance of the provisions of clause (3) of article 348 of the C

pleased to order the publication of the following English translation of the Uttar Pradesh Rajkoshiya 

Uttardayitwa Aur Budget Prabandh (Sansodhan) Adhiniyam, 2011 (Uttar Pradesh Adhiniyam Sankity 5 of 

s passed by the Uttar Pradesh Legislature and assented to by the Governor on March 3, 2011 

R PRADESH FISCAL RESPONSIBILITY AND BUDGET 

MANAGEMENT (AMENDMENT) ACT, 2011 

[UP. Act No. 5 of 2011] 

(As passed by the Later Pradesh Legislature) 

A.18 

ACT 

• 
2004. to amend the Uttar Pradesh Fiscal Responsibility and Budget Ma

follows :— IT IS HEREBY enacted in the Sixty-second Year of the Republic of India as 

' 1. (1) This Act may be called the Uttar Pradesh Fiscal Responsibility and 

Budget Management. (Amendment) Act, 2011. 

2. In section 3 of the Uttar Pradesh Fiscal Responsibility and Budgct 

Management Act, 2004 hereinafter referred to as the principal Act, after sub-

section (5), the following sub-section shall be inserted namely:— 

"(6) The State Government shall endeavour to make the Medium Term 

Fiscal Restructuring Policy more comprehensive giving details of all 

significant items of receipt and expenditure." 

3. In section 4 of the principal Act, in sub-section (3),— 

(a) for clause (a) the following clause shall be substitwea, namely:_ 

''(a) reduce revenue deficit to nil by the end of the fiscal year 

2011-12, and maintain revenue balance or attain a suiplus thereafter' 

Short title 

Amendment of 

section 3 of U.P. 

Act no. 5 01 2004 

Amendment of 

Section 4 
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Amendment of 
section 6 

for clause (c) the following clause shall be substituted, namely:-

7c) reduce fiscal deficit to not more than three percent of the 

estimated Gross State Domestic Product by the year referred to in 

clause (a) and maintain this level thereafter" 

for clause (f) the following clause shall be substituted namely:—

"(0 ensure that the total debt stock at the end of the fiscal year 

2014-15 does not exceed forty two percent of the estimated gross state 

domestic product for that year" 

4. In section 6 of the principal Act, after sub-section (5), the following sub-

section shall be inserted, namely:— 

"(6) The Government shall appoint an independent agency to review the 

status of financial position of the Government with special reference to the 

compliance of the provisions of this Act. The periodicity of such review shall 

be such as may be prescribed." 

STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh Fiscal Responsibility and Budget Management Act, 2004 has been enacted to 

provide for the responsibility of the State Government to ensure fiscal stability and sustainability and to 

enhance the scope for improving social and physical infrastructure and human development by achieving 

sufficient revenue surplus, reducing fiscal deficit and removing impediments to the effective conduct of 

fiscal policy and prudent debt management through limits on State Government borrowings, Government 

guarantees, debt and deficit, greater transparency in fiscal operation of the State Government and use of a 

medium term fiscal framework. 

Clause (a), (c) and 09 of sub-section (3) of section 4, of the said Act, provide that the State 

Government shall reduce fiscal deficit to not more than three percent of the estimated Gross State 

Domestic product within the period commencing on 1" day of April, 2004 and ending with the 31 day of 

March, 2009 and reduce fiscal deficit as percentage of Gross State Domestic Product in each of the 

financial years and the goal referred to above. 

The Thirteenth Finance Commission has recommended for the shifting the target years for 

achieving fiscal targets mentioned in para 2 above. 

It has, therefore, been decided to amend the said clauses (a), (c) and 09 to provide respectively for 

reducing revenue deficit, fiscal deficit and debt stock as percentage of Gross Domestic Product as per the 

recommendations of the thirteenth Finance Commission. Besides, the Thirteenth Finance Commission has 

recommended to make the medium term Fiscal restructuring policy to be made more comprehensive, and 

to constitute an independent authority to review the fiscal position of the State with special reference to the 

implementation of various clauses of the said Act of 2004. 

The Uttar Pradesh Fiscal responsibility and budget management (Amendment) Bill, 2011 is 

introduced accordingly. 

By order, 

K.K. SHARMA, 

Pramukh Sach iv. 
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No. 1035(2)/L)00X-V-1-11-1(Ka)23-2011  
Dated lucicnow, September 01,2011 

ursuance of the provisions of clause (3) of Article 348 of the Constitution, the Govertior ispleased to order the publication of the following English translation of the Uttar Pradesh Rajkoshiya UttardaYitwa Aur Budget Prabandh (Dwitiya Sansodhan) Adhiniyam, 2011 (Uttar Pradesh Adhiniyam Sankhya 17 of 2011) as passed by the Uttar Pradesh Legislature and assented to by the Governor on August 30, 2011:— 
THE UTTAR PRADESH FISCAL RESPONSIBILITY AND BUDGET 

MANAGEMENT (SECOND AMENDMENT) ACT,I  2011 

(UP. Act no. 17 of 2011) 
[As passed by the Uttar Pradesh Legislature] 

AN 

ACT 

 Uttar Pradesh Fiscal Responsibility and Budget 
Management Act, 2004 

IT IS HEREBY 
enacted in the Sixty-second Year of the Republic of India as 

follows :- 
This Act may be called the Uttar Pradesh Fiscal Responsibility and Budget 

Management (Second Amendment) Act, 2011 
In section 4 of the Uttar Pradesh Fiscal Responsibility and Budget 

.Management Act, 2004 in sub-section (3),- 

(a)for clause (c) the following clause shall be substituted, namely :- 

"(c) maintain fiscal deficit at• not more than three percent of the - 
estimated Gross State Domestic Product in each of the Years 2011-12, 2012- 
13, 2013-14 and 2014-15." 

(b) for clause (f) the following clause shall be substituted, namely :- 

"(0 ensure that the total debt stock is maintained not more than 46.9 
percent, 45.1 percent, 43.4 percent and 41.9 percent of the estimated Gross 
State Domestic Product at the end of the Years 2011-12, 2012-13, 2013-14 
and 2014:15 respectively." 

Short title 

• 

Americlment of 
section 4 Of UP. 
Act no. .5 of 2004 

STATEMENT OF OBJECTS AND REASONS 

h Fiscal Responsibility and Budget Management Act, 2004 has been enacted to provide for the responsibility of the State Government to ensurd fiscal stability and sustainability and to enhance the scope for improving social and physical infrastructure and human development by achieving sufficient revenue surplus, reducing fiscal deficit and removing impediments to the effective conduct of fiscal policy and prudent debt management through limits on State Government borrowings, Government guarantees, debt and deficit, greater transparency in fiscal operations of the State Government and use of a 
Medium term fiscal framework. , 

2. Clauses (a), (c) and (f) of sub-section (3) of section 4 of the said Act, provide that the State Government shall reduce fiscal deficit to not more than three percent of the estimated Gross State Domestic Product within the period commencing on 1st day of 



T-110[191071,0114-70110 345 'HylLe4 (t0)-2011—(847)-599 Wit7T1 (4/1-69.5.Velo/5TP:OZ)1 

itoTii071011110-70410 .97 TfT0 fatIlt —2011—(848)-500 LIM71T (0").1.5:1/ 	/ 31P:FtZ) 1 

4 	 TN iflat/T 3TRINTRuT fluid, 01 1 I-9'1, 2011 

" • March, 2009, and reduce fiscal deficit as percentage of Gross State Domestic Product in each of the 
financial years and the goal referred to above. The Act also provides for reducing total liabilities of the 
Government to not more than twenty five percent of Gross State Domestic Product by the end of the year  
2017-18. Through the Uttar Pradesh Fiscal Responsibility and Budget Management (Amendment) Act, 
2011 an amendment for achieving revenue deficit and fiscal deficit reduction targets by the end of the year. 
2011-12 and reducing total liabilities to not more than forty two percent of Gross State Domestic Product 
by the end of the year 2014-15, has been incorporated. 

3. On the basis of the reconunendationsof the Thirteenth.Finance Commission, the Government 
of India has prescribed fiscal consolidation path for State Governments covering the period 2011-12
to 2014-15, specifying yearwise levels of revenue deficit, fiscal deficit and debt stock for different State
Governments as percentages of estimated Gross State Domestic Product. Grant of dept relief and State
specific grants to a State. Government under the recommendations of the Thirteenth Finance .Commission
are linked to inclusion in the Uttar Pradesh Fiscal Responsibility. and Budget Management Act, 2004 of
these yearwise levels of.  revenue deficit, fiscal deficit and debt stock as percentages of Gross State
Domestic Product and achieving these levels. 

It has, therefore, been decided to amend the Uttar Pradesh Fiscal Responsibility and Budget
Management Act, 2094 in pursuance of the fiscal consolidation path prescribed by the Government of
India for Uttar Pradesh. 

The Uttar Pradesh Fiscal Responsibility and Budget Management (Second Amendment) Bill,
2011 is introduCed accordingly. 

By order, 

K. K. SHARMA, 

Pram ukh Sachiv. 
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No. 1578(2) /L5(XIX-V-1-20- I (ka)15-20 

, Dated Lucknow, August 31, 2020 

IN pursuance Of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 

pleased to order the publication of the following English translation of the Uttar Pradesh Rajkoshiya 

Uttardayitwa Aur Budget Prabandh (Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam 

Sankhya 12 of 2020) as passed by the Uttar Pradesh Legislature and assented to by the Governor on 

August 28, 2020. The Vitta (Aay-Vyayak) Anubhag-I, is administratively concerned with the said 
adhiniyam. 

THE UTTAR PRADESH FISCAL RESPONSIBILITY AND BUDGET , 

MANAGEMENT (AMENDMENT) ACT, 2020 

(U.P. Act no. 12 OF 2020) 

[As passed by the Uttar Pradesh Legislature] 

AN 

ACT 

further to amend the Uttar Pradesh Fiscal Responsibility and Budget 
Management Act, 2004. 

IT IS HEREBY enacted in the Seventy First Year of the Republic of India as 
follows :- 

(1) This Act may be called the Uttar Pradesh Fistal Responsibility and 

Budget Management (Amendment) Act, 2020. 

(2) It shall be deemed to have come into force on March 31, 2020. 

In section 4 of the Uttar Pradesh Fiscal Responsibility and Budget 

Management Act, 2004 in sub-section (3),— 

after sub-clause (i) of clause (c), the following proviso shall be 

inserted, namely :— 

"Provided also that the ceiling of fiscal deficit in the fiscal year 

2019-2020 shall be enhanced by an additional borrowing of Rupees 10,570 

crore, allowed by the Government of India, over and above the ceiling of 

3 per cent of the estimated Gross State Domestic Product for the fiscal year 

2019-2020."; 

after clause (f), the following proviso shall be inserted, namely :— 

Short title and 
commencement 

Amendment of 

section 4 of U.P. 

Act no. 5 of 2004 
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4   Situ 31TETETRuf 41 u1d, 31 317TRI, 2020 

Repeal and 
saving 

"Provided that the total debt stock at the end of the fiscal year 2019-2020 

shall be enhanced by an additional borrowing of Rupees 10,570 crore allowed 

by the Government of India, over and above 30 per cent of the estimated 

Gross State Domestic Product for the fiscal year 2019-2020." 

3. (1) The Uttar Pradesh Fiscal Responsibility and Budget 

Management (Amendment) Ordinance, 2020 is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action 

taken under the provisions of the principal Act as amended by the 

Ordinance referred to in sub-section (1) shall be deemed to have been 

done or taken under the corresponding provisions of the principal Act 

as amended by this Act as if the provisions of this Act were in force at 

all material times. 

U.P. Ordinance.  
no. 3 of 2020 

STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh Fiscal Responsibility and Budget Management Act, 2004 has been 
enacted to provide for the responsibility of the State Government to ensure fiscal stability and 
sustainability and to enhance the scope forimproving social and fiscal infrastructure and human 
development by achieving sufficient revenue surplus, reducing fiscal deficit and removing 
impediments to the effective conduct of fiscal policy and prudent debt management through 
limits on State Government's borrowings Government guarantees, debt and deficit, greater 
transparency in fiscal operations of the State Government and use of a medium term fiscal 

framework. 

The Government of India, has adjusted Rs. 58,843 crore against the States' share of 

Central taxes in the fiscal year 2019-20, on account of lower tax revenue collection during the 
year 2018-2019. In view of reduction in states' resources due to fall in states' share in Central 
taxes, the Government of India, has allowed the State of Uttar Pradesh an additional borrowing 
of Rs. 10,570 crore in the year 2019-20 as a one-time special dispensation subject to the 
amendment of the Uttar Pradesh Fiscal Responsibility and Budget Management Act, 2004 for the 
year 2019-20. In view of the above it had been decided to amend the said Act. 

Since the State Legislature was not in session, and immediate Legislative action was 
necessary to implement the aforesaid decision, the Uttar Pradesh Fiscal Responsibility and 
Budget Management (Amendment) Ordinance, 2020 (U. P. ordinance no. 3 of 2020) was 
promulgated by the Governor on March 31, 2020. 

This Bill is introduced to replace the aforesaid Ordinance. 

By order, 
fa, 
	

IP. Singh-II, 
Pramukh Sachiv. 

tOTi10104t0—Wi10 184 ThrIL11—-2020- -(550-599 	44% 	/eft) /3111:8*E) 
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No. 1569(2) /LXXIX-V-1-20-1(ka) 25-20 

Dated LUCkilOW, August 3 I, 2020 
ci 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 

pleased to order the publication of the following English translation of the Uttar Pradesh Rajkoshiya 

Uttardayitwa Aur Budget Prabandh (Dwitiya Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam 

Sankhya 22 of 2020) as passed by the Uttar Pradesh Legislature and assented to by the Governor on 

August 28; 2020. The Vitta (Aay-Vyayak) Anubhag-1, is administratively concerned with the said 

adhiniyam. 

THE UTTAR PRADESH FISCAL RESPONSIBILITY AND BUDGET 

MANAGEMENT (SECOND AMENDMENT) ACT, 2020 

(U.P. Act no. 22 OF 2020) 

[As passed by the Uttar Pradesh Legislature] 

AN 

ACT 

further to amend the Uttar Pradesh Fiscal Responsibility and Budget 
Management Act, 2004. 

IT IS HEREBY enacted in the Seventy First Year of the RelJublic of India as 

follows :— 
Short title and 
commencement 

I. (1) This Act may be called the Uttar Pradesh Fiscal Responsibility and 
Budget Management (Second Amendment) Act, 2020. - 

(2) It shall be deemed to have come into force with effect from 
June 19,2020. 

2. In section 4 of the Uttar Pradesh Fiscal Responsibility and Budget 
Management Act, 2004 in sub-section (3)for clause (c) the following clause shall be 
substituted, namely :— 

"(c) maintain fiscal deficit at not more than five per cent of the 
estimated Gross State Domestic Product in the fiscal year 2020-2021." 

3. (1) The Uttar Pradesh Fiscal Responsibility and Budget 

Management (Second Amendment) Ordinance, 2020 is hereby 
repealed. 	 • 

(2) Notwithstanding such repeal, anything done or any 
action taken under the provisions of the principal Act as amelded by 
the Ordinance referred to in sub-section (I) shall be deemed to have 

been done or taken under the corresponding.  provisions of the 
principal Act as amended by this Act as if the provisions of this Act 
were in force at all material times. 

Repeal and 
saving 

Amendment of 
section 4 of UP. 
Act no. 5 of 2004 

U.P. Ordinance 
no. 13 of 2020 

, 	STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh Fiscal Responsibility and Budget Management Act, 2004 has been 

enacted to provide for the responsibility of the State Government to ensure fiscal stability and 

sustainability and to enhance the scope for social and fiscal infrastructure and human 

development by achieving sufficient revenue surplus, reducing fiscal deficit and removing 

impediments to the effective conduct of fiscal policy and prudent debt management through 

limits on State Government's borrowings Government guarantees, debt and deficit, greater 

transparency in fiscal operations of the State Government and use of a medium term fiscal 

framework. 

t1 
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The COVID-19 pandemic has adversely affected the resources of the States and the 
Centre. In view of the above, to raise additional resources, the Central Government has allowed 
an additional borrowing limit of 2 per cent of the Gross State Domestic Product to the State 
Governments for the financial year 2020-2021. For which State Governments were required to 
amend their Fiscal Responsibility and Budget Management Act. Therefore, it was decided to 
amend the aforesaid Act. 

Since the State Legislature was not in session and immediate legislative action was 
necessary to implement the aforesaid decision, the Uttar Pradesh Fiscal Responsibility and 
Budget Management (Second Amendment) Ordinance, 2020 (U. P. ordinance no. 13 of 2020) 
was promulgated by the Governor on June 19, 2020. 

This Bill is introduced to replace the aforesaid Ordinance. 

By order, 

J. P. SINGH-11, 
Pramukh Sachiv. 

410 \910740410-70110 201 .<1 itef--2020---(584)-599 ed-311--(cra-Lvitto/erim-itz) 
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No. 1578(2) /L5(XIX-V-1-20- I (ka)15-20 

, Dated Lucknow, August 31, 2020 

IN pursuance Of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 

pleased to order the publication of the following English translation of the Uttar Pradesh Rajkoshiya 

Uttardayitwa Aur Budget Prabandh (Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam 

Sankhya 12 of 2020) as passed by the Uttar Pradesh Legislature and assented to by the Governor on 

August 28, 2020. The Vitta (Aay-Vyayak) Anubhag-I, is administratively concerned with the said 
adhiniyam. 

THE UTTAR PRADESH FISCAL RESPONSIBILITY AND BUDGET , 

MANAGEMENT (AMENDMENT) ACT, 2020 

(U.P. Act no. 12 OF 2020) 

[As passed by the Uttar Pradesh Legislature] 

AN 

ACT 

further to amend the Uttar Pradesh Fiscal Responsibility and Budget 
Management Act, 2004. 

IT IS HEREBY enacted in the Seventy First Year of the Republic of India as 
follows :- 

(1) This Act may be called the Uttar Pradesh Fistal Responsibility and 

Budget Management (Amendment) Act, 2020. 

(2) It shall be deemed to have come into force on March 31, 2020. 

In section 4 of the Uttar Pradesh Fiscal Responsibility and Budget 

Management Act, 2004 in sub-section (3),— 

after sub-clause (i) of clause (c), the following proviso shall be 

inserted, namely :— 

"Provided also that the ceiling of fiscal deficit in the fiscal year 

2019-2020 shall be enhanced by an additional borrowing of Rupees 10,570 

crore, allowed by the Government of India, over and above the ceiling of 

3 per cent of the estimated Gross State Domestic Product for the fiscal year 

2019-2020."; 

after clause (f), the following proviso shall be inserted, namely :— 

Short title and 
commencement 

Amendment of 

section 4 of U.P. 

Act no. 5 of 2004 
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Repeal and 
saving 

"Provided that the total debt stock at the end of the fiscal year 2019-2020 

shall be enhanced by an additional borrowing of Rupees 10,570 crore allowed 

by the Government of India, over and above 30 per cent of the estimated 

Gross State Domestic Product for the fiscal year 2019-2020." 

3. (1) The Uttar Pradesh Fiscal Responsibility and Budget 

Management (Amendment) Ordinance, 2020 is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action 

taken under the provisions of the principal Act as amended by the 

Ordinance referred to in sub-section (1) shall be deemed to have been 

done or taken under the corresponding provisions of the principal Act 

as amended by this Act as if the provisions of this Act were in force at 

all material times. 

U.P. Ordinance.  
no. 3 of 2020 

STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh Fiscal Responsibility and Budget Management Act, 2004 has been 
enacted to provide for the responsibility of the State Government to ensure fiscal stability and 
sustainability and to enhance the scope forimproving social and fiscal infrastructure and human 
development by achieving sufficient revenue surplus, reducing fiscal deficit and removing 
impediments to the effective conduct of fiscal policy and prudent debt management through 
limits on State Government's borrowings Government guarantees, debt and deficit, greater 
transparency in fiscal operations of the State Government and use of a medium term fiscal 

framework. 

The Government of India, has adjusted Rs. 58,843 crore against the States' share of 

Central taxes in the fiscal year 2019-20, on account of lower tax revenue collection during the 
year 2018-2019. In view of reduction in states' resources due to fall in states' share in Central 
taxes, the Government of India, has allowed the State of Uttar Pradesh an additional borrowing 
of Rs. 10,570 crore in the year 2019-20 as a one-time special dispensation subject to the 
amendment of the Uttar Pradesh Fiscal Responsibility and Budget Management Act, 2004 for the 
year 2019-20. In view of the above it had been decided to amend the said Act. 

Since the State Legislature was not in session, and immediate Legislative action was 
necessary to implement the aforesaid decision, the Uttar Pradesh Fiscal Responsibility and 
Budget Management (Amendment) Ordinance, 2020 (U. P. ordinance no. 3 of 2020) was 
promulgated by the Governor on March 31, 2020. 

This Bill is introduced to replace the aforesaid Ordinance. 

By order, 
fa, 
	

IP. Singh-II, 
Pramukh Sachiv. 
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No. 1569(2) /LXXIX-V-1-20-1(ka) 25-20 

Dated LUCkilOW, August 3 I, 2020 
ci 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 

pleased to order the publication of the following English translation of the Uttar Pradesh Rajkoshiya 

Uttardayitwa Aur Budget Prabandh (Dwitiya Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam 

Sankhya 22 of 2020) as passed by the Uttar Pradesh Legislature and assented to by the Governor on 

August 28; 2020. The Vitta (Aay-Vyayak) Anubhag-1, is administratively concerned with the said 

adhiniyam. 

THE UTTAR PRADESH FISCAL RESPONSIBILITY AND BUDGET 

MANAGEMENT (SECOND AMENDMENT) ACT, 2020 

(U.P. Act no. 22 OF 2020) 

[As passed by the Uttar Pradesh Legislature] 

AN 

ACT 

further to amend the Uttar Pradesh Fiscal Responsibility and Budget 
Management Act, 2004. 

IT IS HEREBY enacted in the Seventy First Year of the RelJublic of India as 

follows :— 
Short title and 
commencement 

I. (1) This Act may be called the Uttar Pradesh Fiscal Responsibility and 
Budget Management (Second Amendment) Act, 2020. - 

(2) It shall be deemed to have come into force with effect from 
June 19,2020. 

2. In section 4 of the Uttar Pradesh Fiscal Responsibility and Budget 
Management Act, 2004 in sub-section (3)for clause (c) the following clause shall be 
substituted, namely :— 

"(c) maintain fiscal deficit at not more than five per cent of the 
estimated Gross State Domestic Product in the fiscal year 2020-2021." 

3. (1) The Uttar Pradesh Fiscal Responsibility and Budget 

Management (Second Amendment) Ordinance, 2020 is hereby 
repealed. 	 • 

(2) Notwithstanding such repeal, anything done or any 
action taken under the provisions of the principal Act as amelded by 
the Ordinance referred to in sub-section (I) shall be deemed to have 

been done or taken under the corresponding.  provisions of the 
principal Act as amended by this Act as if the provisions of this Act 
were in force at all material times. 

Repeal and 
saving 

Amendment of 
section 4 of UP. 
Act no. 5 of 2004 

U.P. Ordinance 
no. 13 of 2020 

, 	STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh Fiscal Responsibility and Budget Management Act, 2004 has been 

enacted to provide for the responsibility of the State Government to ensure fiscal stability and 

sustainability and to enhance the scope for social and fiscal infrastructure and human 

development by achieving sufficient revenue surplus, reducing fiscal deficit and removing 

impediments to the effective conduct of fiscal policy and prudent debt management through 

limits on State Government's borrowings Government guarantees, debt and deficit, greater 

transparency in fiscal operations of the State Government and use of a medium term fiscal 

framework. 

t1 
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The COVID-19 pandemic has adversely affected the resources of the States and the 
Centre. In view of the above, to raise additional resources, the Central Government has allowed 
an additional borrowing limit of 2 per cent of the Gross State Domestic Product to the State 
Governments for the financial year 2020-2021. For which State Governments were required to 
amend their Fiscal Responsibility and Budget Management Act. Therefore, it was decided to 
amend the aforesaid Act. 

Since the State Legislature was not in session and immediate legislative action was 
necessary to implement the aforesaid decision, the Uttar Pradesh Fiscal Responsibility and 
Budget Management (Second Amendment) Ordinance, 2020 (U. P. ordinance no. 13 of 2020) 
was promulgated by the Governor on June 19, 2020. 

This Bill is introduced to replace the aforesaid Ordinance. 

By order, 

J. P. SINGH-11, 
Pramukh Sachiv. 
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Øe-la[;k&134¼d&9½ jftLVªs'ku uEcj&,lå,låihå@,yå 
 MCywå@,uåihå&91@2014&16 

 ykblsUl Vw iksLV ,sV dUls'kuy jsV 

 

—
¼mŸkj çns'k vf/kfu;e½ 

 

mRrj çns'k 'kklu 

&&&&&&& 

la[;k 168@79-fo-1&2025-1-d-13-2025 
y[kuÅ] 21 vxLr] 2025 

&&&&&& 

vf/klwpuk 

^^Hkkjr dk lafo/kku** ds vuqPNsn 200 ds v/khu Jh jkT;iky us mRrj izns'k jktd¨"kh; mRrjnkf;Ro 
v©j ctV çcU/k ¼la”k¨/ku½ fo/ks;d] 2025 ftlls foRr ¼vk; O;;d½ vuqHkkx&1 ç'kklfud :i ls lEcfU/kr gS] 
ij fnukad 21 vxLr] 2025 dks vuqefr iznku dh vkSj og mRrj izns'k vf/kfu;e la[;k 12 lu~ 2025 ds :i 
esa loZlk/kkj.k dh lwpukFkZ bl vf/klwpuk }kjk izdkf'kr fd;k tkrk gSA 

mRrj izns'k jktdks"kh; mRrjnkf;Ro vkSj ctV izcU/k ¼la'kks/ku½ 
vf/kfu;e] 2025 

¼mRrj çns”k vf/kfu;e la[;k 12 lu~ 2025½ 
[tSlk mRrj izns”k fo/kku e.My }kjk ikfjr gqvk] 

mRrj izns'k jktdks"kh; mRrjnkf;Ro vkSj ctV izcU/k vf/kfu;e] 2004 dk vxzrj 
la'kks/ku djus ds fy;s 

vf/kfu;e 
Hkkjr x.kjkT; ds fNgRrjosa o"kZ esa ,rn~}kjk fuEufyf[kr vf/kfu;e cuk;k  

tkrk gS%& 
1&;g vf/kfu;e mRrj izns'k jktdks"kh; mRrjnkf;Ro vkSj ctV izcU/k ¼la'kks/ku½ 

vf/kfu;e] 2025 dgk tk;sxkA 
laf{kIr uke  

2&mRrj izns'k jktdks"kh; mRrjnkf;Ro vkSj ctV izcU/k vf/kfu;e] 2004 dh 
/kkjk 4 esa] mi/kkjk ¼3½ esa] [k.M ¼x½ esa] ijUrqd ds i'pkr fuEufyf[kr ijUrqd c<+k 
fn;k tk;sxk] vFkkZr~%& 

^^ijUrq ;g vkSj fd ÅtkZ {ks= eSsa dk;Z fu"iknu ds ekun.M ds vkèkkj ij foRrh; 
o"kZ 2025&2026 esa ldy jkT; ?kjsyw mRikn ds 0-50 izfr'kr dh vfrfjä okf"kZd _.k 
lhek miyC/k gksxhA^^ 

mRrj izns'k 
vf/kfu;e la[;k 5 
lu~ 2004 dh  
/kkjk 4 dk la'kks/ku 
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mn~ns'; vkSj dkj.k 

jktdks"kh; LFkkf;Ro vkSj laiks"k.kh;rk lqfuf'pr djus vkSj i;kZIr jktLo vf/k'ks"k dh izkfIr djds 
jktdks"kh; ?kkVs esa deh ykdj vkSj jktdks"kh; uhfr ds izHkkoh lapkyu esa vkus okyh vM+puksa dks nwj djus vkSj 
jkT; ljdkj }kjk fy;s tkus okys m/kkjksa] ljdkjh izR;kHkwfr;ksa] _.kksa vkSj ?kkVksa ij lhek fu/kkZj.k vkSj 
e/;dkfyd jktdks"kh; :ijs[kk ds iz;ksx esa egRrj ikjnf'kZrk ds ek/;e ls foosdiw.kZ _.k izcU/k }kjk 
lkekftd vkSj HkkSfrd volajpuk ds lq/kkj vkSj ekuo fodkl ds volj esa o`f) djus ds lEcU/k esa jkT; 
ljdkj ds mRrjnkf;Ro dh O;oLFkk djus ds fy;s mRrj izns'k jktdks"kh; mRrjnkf;Ro vkSj ctV izcU/k 
vf/kfu;e] 2004 vf/kfu;fer fd;k x;k gS A  

2&O;; foHkkx] foRr ea=ky;] Hkkjr ljdkj ds i=-la[;k 40¼1½@ih0,Q0&,l0@2025&26]  
fnuk¡d 4 vizSy] 2025 esa ;g mYys[k fd;k x;k gS fd ÅtkZ {ks= esa dk;Z fu"iknu ds ekun.M ds vkèkkj ij 
jkT; dks ldy jkT; ?kjsyw mRikn ¼th0,l0Mh0ih0½ ds 0-50 izfr'kr dh vfrfjä okf"kZd _.k lhek ds 
vuqeksnu dks foRrh; o"kZ 2025&2026 rd ds fy, c<+k fn;k x;k gSA vr,o] mRrj izns'k jktdks"kh; 
mRrjnkf;Ro vkSj ctV çcUèk vfèkfu;e] 2004 dh èkkjk 4 dh mièkkjk ¼3½ ds [k.M ¼x½ dk la'kks/ku fd;s tkus 
dk fofu'p; fd;k x;k gSA  

rnuqlkj mRrj izns'k jktdks"kh; mRrjnkf;Ro vkSj ctV izcU/k ¼la'kks/ku½ fo/ks;d] 2025 iqj%LFkkfir 
fd;k tkrk gSA  
 

 vkKk ls] 

 vrqy JhokLro] 
 çeq[k lfpoA 

&&&& 
No. 168(2)/LXXIX-V-1–2025-1-ka-13-2025 

 Dated Lucknow, August 21, 2025 
                                                                                                                                                                                                                                                      

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the 

Governor is pleased to order the publication of the following English translation of the Uttar Pradesh  

Rajkoshiya Uttardayitva Aur Budget Prabandh (Sanshodhan) Adhiniyam, 2025 (Uttar Pradesh Adhiniyam 

Sankhya 12 of 2025) as passed by the Uttar Pradesh Legislature and assented to by the Governor on 

August 21, 2025. The Vitt (Aay Vyayak) Anubhag-1 is administratively concerned with the said 

Adhiniyam. 

THE UTTAR PRADESH FISCAL RESPONSIBILITY AND BUDGET 
MANAGEMENT (AMENDMENT) ACT, 2025 

(U.P. ACT no. 12 of  2025) 

[As passed by the Uttar Pradesh Legislature] 

AN 

ACT 

further to amend the Uttar Pradesh Fiscal Responsibility and Budget 
Management Act, 2004. 

IT IS HEREBY enacted in the Seventy-sixth Year of the Republic of India as 
follows:- 

Short title 1. This Act may be called the Uttar Pradesh Fiscal Responsibility and Budget 
Management (Amendment) Act, 2025. 
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2. In Section 4 of the Uttar Pradesh Fiscal Responsibility and Budget 
Management Act, 2004, in sub-section (3), in clause (c), after the proviso, the 
following proviso shall be inserted, namely: - 

 “Provided further that an additional annual loan limit of 0.50 percent of 
Gross State Domestic Product (GSDP) will be available in the financial year 
2025-2026 based on the performance criteria in the energy sector.” 

Amendment of 
Section 4  of  
U.P. Act no. 5 
of  2004 

 

 

——— 

STATEMENT OF OBJECTS AND REASONS 

 The Uttar Pradesh Fiscal Responsibility and Budget Management Act, 2004 (U.P. Act no. 5 of 

2004) has been enacted to provide for the responsibility of the State Government to ensure fiscal stability 

and sustainability and to enhance the scope for improving social and physical infrastructure and human 

development by achieving sufficient revenue surplus, reducing fiscal deficit and removing impediments 

to the effective conduct of fiscal policy and prudent debt management through limits on State 

Government borrowings, Government guarantees, debt and deficit, greater transparency in fiscal 

operations of the State Government and use of a medium term fiscal framework. 

2. In the letter No. 40(1)/PF-S/2025-26, Dated  April 4, 2025 of the Department of 

Expenditure, Ministry of Finance, Government of  India, it has been mentioned on the basis of the 

criteria of performance in the energy sector, the approval of additional annual loan limit of  0.50 percent 

of the Gross State Domestic Product (GSDP) to the State has been extended till the financial year 2025-

2026. Therefore, it has been decided to amend clause (c) of sub-section (3) of Section 4 of the Uttar 

Pradesh Fiscal Responsibility and Budget Management Act, 2004.  

The Uttar Pradesh Fiscal Responsibility and Budget Management (Amendment) Bill, 2025 is 

introduced accordingly. 

 

 

 By order, 
 

 ATUL SRIVASTAVA, 
 Pramukh Sachiv. 
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